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B nam  No. 12A—Opoi L ot W osn-* 
(RcvaivO —'Labour W e lta b i

'That a sum not exceeding 
Rs. 1,23,68,000 be granted to the 
President, out of the Consolidated 
Fund of India to defray the charges 
which will come in course of pay
ment during the year ending the 
3l8t day of March, 1954, in respect 
of ‘Open Line Works—(Revenue)— 
Labour Welfare*.*'

DsitfAin) No. 12B—O pen Lnoc W orks—
(Rcvenuc)—Other than Labour 

Welfare
'‘That a sum not exceeding 

Ra. 4,45,03.000 be i?ranted to the 
President, out of the Consolidated 
Fund of India to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1954. in respect 
of ‘Open Line Worka—(Revenue)— 
Other than Labour Welfare*,**

I>EMAND No. 13— ÂpPROPRIATIOK TO 
Development Fund

“That a sum not exceeding 
Rs. 9,31,00,000 be granted to the 
President, out of the Consolidated 
Fund of India to defray the barges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1954, In respect 
of ‘Appropriation to Development

JDemand No. 15--CX>n8Truction or New
X.INES—Capital and Deprecution Fund

“That a sum not exceeding 
Rs. 1,66,23,000 be granted to the 
l^esident, out of the Consolidated 
fW d of India to defray the charges 
which win come in course of pay
ment during the year ending the 
31st day of March, 1954, in respect 
of ‘Construction of New Lines— 
Capital and Depreciation Fund*.**

(Demand No. 16—Open Line Wowcs— 
ADDIT10N6

'*That a sum not exceeding 
Rs. 1,88,54,44,000 be granted to the 
President, out of the Consolidated 
Fund of India to defray the charges 
which will come in course of pay
ment during the year ending the 
31si day of March, 1954, in reaped 
of *Open line Works—Additions*.**

Demand No. 17—Open Lon Works— 
Replacements

*That a sum not exceeding
Rs. 43,45,36,000 be granted to the 
President, out of the Consolidated 
Fund of India to defray the charges 
which will come in course of

ment during the year ending the 
31st day of March, 1954, in respect 
of ‘Open Line Worics—Replace
ments*.**

Demand No. 18—Open Line W orks— 
Development Fund

**That a sum not exceeding 
Rs. 13,78,27,000 be granted to the 
President, out of the ConsoUdated 
Fund of India to defray the charges 
which wUl come in course of pay
ment during the year ending the 
31st day of March. 1954, in respect 
of ‘Open Line Works—^Development 
Fund*.**

Demand No. 19—CAPriAL Outlay on 
Vizagapatam Port

•That a sum not exceeding 
Rs. 43,62,000 be granted to the 
President, out of the Consolidated 
Fund of India to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1954, in respect 
of ‘Capital Outlay on Vizagapatam 
Port*.**

Demand No. 20—Drvn>END patablc to 
General Revenues

‘‘That a sum not exceeding 
Rs. 34,76,94,000 be granted to the 
President, out of the Consolidated 
Fund of India to defray the charges 
which will come in course of pay  ̂
ment during the year ending the 
31st day of March, 1954, in respect 
of ‘Dividend payable to General 
Revenues*.**

APPROPRIATION (RAILWAYS) BILL
The Minister of Railprays and IVaas- 

port (Sbri L. B. Shastri): I beg to
jnove for leave to introduce a BUI* to 
authorise payment and appropriation of 
certain sums from and out of the Con
solidated Fund of India for the Sttvice 
of the flnancial year 1953-54 for the 
purposes of Railways.

Mr. Deputy Speaker: The questionis:
leave be granted to intro

duce a Bill to authorise payment 
and appropriation of certain sums 
from and out of the Consolidated 
Fund of India for the service of 
the financial year 1953-54 f6r the 
purposes of Railways.**

The motion was adopted.
WiMtrl: I introduoe tbe

adjourned Hn Two 
195^ ^  Tueidcy, the 3rd March,

•Introduced with the previous sanction of the President.
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